| TEM NO. 3 COURT NO. 6 SECTION |11
SUPREME COURT COF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).11726/2006

(From the judgnment and final order dated 16/05/2006 in SA Nos. 85/2001, 86/2001,
454/ 2002 and 844/1999 of the TRADE TAX TRI BUNAL, GHAZI ABAD, U.P.)

MS PONDS | NDI A LTD( MERGED W TH H. L. LTD) Petitioner(s)
VERSUS
COVMNR. OF TRADE TAX, LUCKNOW Respondent ( s)

(Wth prayer for interimrelief)
(FOR FI NAL DI SPOSAL)
W TH

SLP(C) NO. 13202 of 2006
(Wth appln. for exenption fromfiling O T. and pernission to
pl ace addl. documents on record and office report)(FOR FI NAL DI SPOSAL)

SLP(C) NO. 13204 of 2006
(Wth appln. for exenption fromfiling OT. and perm ssion to
pl ace addl. docunents on record and office report)(FOR FI NAL DI SPCSAL)

SLP(C) NO 3637 of 2007

(Wth prayer for interimrelief and office report)(FOR FI NAL DI SPCSAL)
Dat e: 30/01/2008 These Petitions were called on for hearing today.
CORAM :

HON BLE MR, JUSTI
HON BLE MR, JUSTI

SI NHA

CE S. B.
CE V. S. S| RPURKAR

For Petitioner(s) M. Ashok H. Desai, Sr.Adv.
(in all SLPs) M. Pallav Sishodia, Adv.
M. Ravi nder Narain, Adv.
Ms. Sonu Bhat nagar, Adv.
M. A ay Aggarwal , Adv.
Ms. Nupur Singh, Adv.
M. Raj an Narain, Adv.
For Respondent (s) M. D nesh Dwi vedi, Sr.Adv.
M. G Venkat eswara Rao, Adv.
M. Prat eek Dwi vedi, Ad.
M. Mani sh Shanker, Adv.
M. Abhi shek Chaudhary, Adv.
.2/ -
-2-
UPON hearing counsel the Court nmade the foll ow ng
ORDER
M. Ashok Desai, |earned senior counsel appearing on behal f of
the petitioners comenced argunments at 3.00 p.mand concl uded at
3.40 p.m Thereafter, M. Dinesh Dw vedi, |earned senior counsel

appearing on behalf of the respondents nmade argunents and was on his



| egs when the Court rose for the day at 4.00 p.m The natter remained
part - heard.

(A S. BISHT) ( PUSHAP LATA BHARDWAJ)
COURT MASTER COURT MASTER



